
 9  Mespagies  fronk  R.  S.

 Amendment)  Regulations,  1972,
 published  in  Notification  No.  S.R.0.
 19  in  Gazette  of  India  dated  the
 Sth  July,  1972.

 The  Naval  Ceremonial,  Conditions
 of  Service  and  Miscellaneous  (Fourth
 Amendment)  Regulations,  1972,
 published  in  Notification  No.  §,  R.
 O.  222  in  Gazette  of  India  dated
 the  I2th  August,  1972.  [Placed
 in  Library.  See  No.  LT—3494/72]

 (2)

 NOTIFICATIONS  UNDER  Customs  ACT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.,  R.
 GANESH):  I  begtolay  on  the  Table  a
 copy  each  of  the  following  Notifications  (Hind:
 and  Foglish  versions)  under  section  59  of
 the  Customs  Act,  962

 qd)  G.S  R.440(E)  published  tn  Ga-
 zette  of  India  dated  the  24th  June,
 3972  together  with  an  explanatory
 memorandum.

 (2)  G  S.  R.  931  published  in  Gazette  of
 India  dated  the  Sth  August,  972
 together  with  an  explanatory  memo-
 randum  [Placedin  Library,  See
 No,  LT-~-3495/72]

 NOTIFICATIONS  UNDER  MONOPOLIES
 AND  RESTRICTIVE  TRADE  PRAC-

 TICFS  ACT  \

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  COMPANY  AFFAIRS
 (SHRI  BEDABRATA  BARUA)  :  I  beg  to
 ley  on  the  Table  a  copy  of  the  Monopolies
 and  Restrictive  Trade  Practices  (Third  Amend.
 ment)  Rules  972  (Hindi  and  English  versious)
 published  in  Notification  No,  G,  $,R,  $21
 (8)  in  Gazette  of  India  dated  the  22nd  June,
 1972,  एक  sub-section  (3)  of  section  67  of
 the  Monopolies  and  Restrictive  Trade  Practices
 Act,  1960,  [Placed  in  Library,  See  No
 LT  —-3496/72]

 pee nemenen  enetitine

 12,87  bars,

 MESGAGES  FROM  RAJYA  SABHA

 SEORETARY :  1.  I  have  to  report
 the

 ripe  grein
 the  Sec-

 LL

 BHADRA  53,  3834  (SAKA)  Assent  to  Bills  394

 (i)  “In  accordance  with  the  provisions  of
 rule  ३27  of  the  Rulas  of  Provédure
 atid  Conduct  of  Business  in  the  Rajya
 Sabha,  J  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajys  Sabha,
 at  its  sitting  held  on  the  22nd
 August,  1972,  passed,  in  accordance
 with  the  provisions  of  article  368  of
 the  Conatitution  of  India,  without  any
 amendment,  the  Constitution  (Thir-
 tieth  Amendment)  Bill,  1972,  which
 was  passed  by  the  Lok  Sabha  at  ite
 sitting  held  on  the  i7th  Augest,
 1972."

 “In  accordance  with  the  provisions
 of  sub-rule  (6)  of  rule  166  of  the
 Rules  of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  I  am
 directed  to  return  herewith  the  Taxa-
 tion  Laws  (Amendment)  Bill,  1972,
 which  was  passed  by  the  Lok  Sabha
 at  its  sittmg  held  on  the  I8th  August,
 1972,  and  transmitted  to  the  Rajya
 Sabha  for  its  recommendations  and
 to  state  that  this  House  has  no  recom-
 mendations  to  make  to  the  Lok
 Sabha  in  regard  to  the  said  Bill.”’

 (u)

 (ti)  “In  accordance  with  the  provisions
 of  rule  27  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to  inform
 the  Lok  Sabha  that  the  Rajya  Sabha,

 .  at  ats  sitting  held  on  the  23rd  August,
 1972,  agreed  without  any  amendment
 to  the  Panjab  New  Capital  (Peri-
 phery)  Control  (Chandigarh  Amend-
 ment)  Bill,  1972,  which  was  passed
 by  the  Lok  Sabha  at  its  sitting  held
 on  the  28th  August,  4972",

 12,59  bre.

 ASSENT  TO  BILLS

 SECRETARY:  tf  also  lay  on  the  Table
 following  2  Bills  passed  by  the  Houses  of
 Paslianient  during  the  curredt  session  and
 assented  to  sifce  a  report  wae  last  made  to
 the  House  on  the  3lst  July,  972  :—

 {I}  The  Supceme  Court  oncom  i
 Criminal  Appetlate  Jetisdiotion)

 १)  +  Abamnttnaent  BIE  IIZ
 |


